1515

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLCATION NO. 10 OF 2023

IN THE MATTER OF:

Puja Kumar ...Applicant
Versus

Ansal API & Ors. ...Respondent

ADDITIONAL AFFIDAVIT ON BEHALF OF THE UTTAR
PRADESH POLLUTION CONTROL BOARD IN COMPLIANCE
OF THE ORDER DATED 23.10.2024 PASSED BY THIS HON’'BLE

TRIBUNAL

I, Jagdamba Prasad Maurya S/o Shri Darbari Lal Maurya aged

lbout 55 years presently posted as Regional Officer, Uttar Pradesh

Pollution Control Board (herein after referred to as UPPCB), Lucknow
do hereby solemnly affirm and state on oath as under:
1.  That in the aforementioned capacity, I am conversant with the facts

and circumstances of the present case and as such I am authorized

‘\ and competent to swear the present Affidavit.
AMBRISH KUMAFR '
VOCATE 8 NOTAR
1, Devi Ganj, ‘{_'u'a(how
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2. That the present Original Application has been registered on a
complaint submitted by the Applicant alleging, inter-alia, that the
‘Respondent No. 1 has not obtained environmental clearance or
NOC from the authorities.

3.  That the answering Respondent/UPPCB vide its letter dated

31.01.2024 had imposed an Environmental Compensation of INR

1,24,50,000/~ (Rupees One Crore Twenty Four Lakhs Fifty

Thousand Only) against the unit in question i.e. M/s Ansal

Properties and Infrastructure Ltd., I™ Floor, Sector-D, Sushant

Golf City, Sultanpur Road, Lucknow for operation of the Sewage
Treatment Plants having capacity of 150 KLD and 5 MLD without
prior Consent to Operate from the UPPCB, for the period
01.01.2023 to 28.11.2023.
4.  That as unit in question has not deposited the amount of the
Environmental Compensation, UPPCB vide letter dated
B{R\;SH KUM Ai:§.07f§024 has requested to the Collector, District-Lucknow for

ADVOCATE & NOTARY . : :
vill. Devi Ganj. Analya collecting/recovery of above Environmental Compensation.

Adampur Sllggmbi. Lucknow
. \That the unit i.e. M/s Ansal Properties and Infrastructure Ltd. has
informed vide its letter dated 25.11.2024 that the accounts of the

company where seized in pursuance to the order of District

g
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Magistrate, Lucknow due to recovery proceeding initiated by
various Court orders and also requested for one week time
regarding payment of above imposed amount. A copy of the letter
dated 25.11.2024 is being annexed herewith and marked as
ANNEXURE R/1.

6.  That the State Environment Impact Assessment Authority (SEIAA)

-, has imposed penalty of INR 460.86 Lakh (Rupees Four Crore

Sixty Lakh Eighty Six Thousand Only) against the unit M/s Lulu

Kumar
& Notary
Tehi , lascknow

R, 0 31 86) 3000

India Shopping Mall Pvt. Ltd., Plat no. T-5, T-4A, 1.B.B.-2,

" OFL¥® Sushant Golf City, Lucknow which is subsequently deposited by

the said unit.
7. That the total Environmental Compensation of Rs. 5,85,36,000/-
(Rupees Five Crores Eighty Five Lakhs Thirty Six Thousand Only)
has imposed against the units in question i.e M/s Ansal Properties
and Infrastructure Ltd., II™ Floor, Sector-D, Sushant Golf City,

'

AMBRls\&mAEtﬂtanpur Road, Lucknow and M/s Lulu India Shopping Mall Pvt.

ADVOCAT & ya

vill, Devi Gani, Anaik dwtd., Plat no, T-5, T-4A, I.B.B.-2, Sushant Golf City, Lucknow.
adampur. Janubi, LUCKREERE., - 179 y LD Demsy ty, :

';)\ - \é.\’u,'ﬁ:at this Hon’ble Tribunal vides its Order dated 23.10.2024 has

directed the answering Respondent to submit a proposal for

utilization of the said environmental compensation and the timeline

2
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for the same. The relevant portion of the Order dated 23.10.2024
passed by this Hon’ble Tribunal is reproduced hereunder for ready
reference:
“4. UPPCB shall also file an additional reply to
disclose as to how theamount of compensation received

Jrom respondent 4 while granting ECas violator s case,

coTAaw has been utilized and also proposal for
0 » prop
> F
. /’;\mbn-:n Kumar \ utilizingenvironmental compensation which is to be
. & Not
\ Tehs .,m:l:rnyw‘ ; N
\ % R No 31 6} 3000 /QS' f deposited by respondent Inow and the timeline, "
1 (] o
(3
»

OFuy® ) 9.  That in compliance to the order passed by this Hon’ble Tribunal,
the UPPCB vide letter dated 22.11.2024 has requested to expert
institutions i.e. IIT Kanpur, HBTU Kanpur and IIT Roorkee to
provide a tentative action plan along with timeline for abatement of

A, \T environment in a 500 mtr. radius distance from the project site in
rABRISH KUMAR

-VOCATE & NOTARY question. A copy of the letter dated 22.11.2024 is being annexed
vilt, Devi Ganj, Anaiya

o Jg\uﬁ“\“\“i"“h rewith and marked as ANNEXURE R/2.

the answering Respondent is awaiting reply from the afore-
mentioned institutions on the Letter dated 22.11.2024 sent by it. It
is submitted that the answering Respondent shall submit a detailed

reécirt before this Hon’ble Tribunal on utilization of environmental
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compensation amount on the receipt and approval of the tentative

action plan from IIT Kanpur, HBTU Kanpur and IIT Roorkee.

o :
b Vg, ) ' DEPONENT

13 5 -
Qsﬁ RIFICATION:

Solemnly verified at Lucknow, Uttar Pradesh on this 28 day of

November 2024 that the contents of the above affidavit are true and

correct to the best of my knowledge and belief, no part of it is false and

4.

DEPONENT

nothing material has been concealed therefrom.

ot
TAV . '\ ::nowand 'ﬂp%; deponent
AMBR'SH KWR Ohas ., wipil T4 bafure me
ADVOCATE & NOTAr:”

' vill. Devi Ganj, Anai; »
adampur Janubi, Lucknow

L\
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« .4, UPPCB shall also file an additional reply to disclose as to how the amount of compensation
received from respondent 4 while gronting EC as violator’s case, has been utilized and also proposal for
utilizing environmental compensation which Is to be deposited by respondent 1 now and the timeline.

5. List for further consideration on 27.11,2024......... ”
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